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3T/ ORDER

PER R.C.SHARMA (A.M):

This is an appeal filed by the assessee against the order of CIT(A)-
4, Mumbai dated 20/08/2015 for A.Y.2010-11 in the matter of order
passed u/s.143(3) of the IT Act.
2. At the outset, learned AR filed application requesting for withdrawal
of the appeal.
3. Learned DR has no objection. Accordingly, withdrawal is allowed.
4. In the result, appeal is dismissed as withdrawn.

Order pronounced in the open court on this 17/04/2018

sd/- sd/-
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